FORM A

(See sub-rule (1) of rule 9)

PUBLIC ANNOUNCEMENT

[Under 1 pulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
) Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
HRISHIKESHA TRADEWELL PRIVATE LIMITED

|

ELEVANT PARTICULARS

Name of Corporate Debtor

Hrishikesha Tradewell Prnivate Limited

1
2

Date of Incorporaticn of Corporate
Debtor

29" January 2014

Authonty under which Corporate
Debtor is incorporated / registered

Registrar of Companies, Mumbai.
Mabharashtra, India under the Companies Act.
2013

S e P——
T
[99]

Corporate Identity Number of
Corporate Debtor

TT71|900?\JU"(\14PTC‘)<W\'90

uitT AvViilo v

5 Address of the Registered office | Office 22, Part 1. Ist Floor Lalan Building.
and Principal office (if any) of | Devidayal Road. Mulund West Mumbai
Corporate Debtor 400080 MH
6 Insolvency Commencement Date 14‘hFebmary, 2022
in respect of Corporate Debtors Intimation to IRP on 18 Februarv. 2022
7 Estimated date of Closure of | 17® August, 2022
Insolvency Resolution Process
8 Name and Registration Number of | Rakesh Kumar Relan
the Insolvency Professional acting | Regn. No. ~IBBI/IPA-001/1P-P02009/2020-
as Interim Resolution Professional | 2021/13119
9 Address and email of the Interim | Rakesh Kumar Relan |
Resolution  Professional, as | B1/701 ,Ganga Satellite. Wanowarie Near |
registered with the Board Kedari Petrol Pump | Pune, Maharashtra |
;411040 1
Email: rakeshkrelan@email .com
10 Address and email to be used for p.hrishikesha@omail com
correspondence with the Interim
Resolution Professional, if
different from those given at Sr.
e T
11 Last date for submission of claims | ™ March, 2022 (14 days from the date of |
publication of this notice dated 21st February,
12 Classes of Creditors, if d e i
ors, il any, under | N.A.
Qﬂ&@_gf_S\ub;Sc,gtign__y(éf\) of e

.



' Section 21, ascertained by Intenm
' Resolution Professional .
13 Names of Insolvency Professionals | N.A.
identified to act as Authorized |
Representative of Creditors in a |
' class
(Three names for each class) ‘
14 Relevant forms and details of | Weblink: https://ibbi.gov.in home 'downloads

authorized representatives  are | Physical address not applicable
| available at ’,

Notice is hereby given that the National Company Law Tribunal, Mumbai has ordered the
commencement of a corporate insolvency resolution process against Hrishikesha Tradewell
Private Limited on 14% February, 2022 for which order has been received on 18% February, 2022.

The creditors of Hrishikesha Tradewell Private Limited are hereby called upon to submit a proof
of their claims on or before 5 March, 2022 to the Interim Resolution Pro;ess*.ona} at the address

mentioned against item 10.

The Financial creditors shall submit their proof of claims by electronic means only. All other
creditors may submit the proof of claims in person, by post or by electronic means.

A financial creditor belonging to a ciass, as listed against the entry No. 12, shall indicate 1ts choice
of authorised representative from among the three insolvency professionals listed against entry
No.13 to act as authorised representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall a

Date: 19* February, 2022
Place: Mumbai, Maharashtra, India

Scanned with CamSc:
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©® FORMALISATION IN PROGRESS
New EPFO subscriptions see rise in Dec

FE BUREAU
New Delhi, February 20

FRESH SUBSCRIPTIONS TO
theschemes runbythe Employ-
ees’ Provident Fund Organisa-
tion (EPFO) rose for the second
consecutive month in Decem-
ber, indicating a steady pace in
formalisation of jobs, if not cre-
ation of new jobs. As against
8.73lakhin Novemberand 8.18
lakhin October, fresh EPFO sub-
scriptionsin December stoodat
9.11lakh, as per the retirement
fund body’s payroll data.

First-time enrolment,which
may not necessarily mean new
jobs,undertheschemehadbeen
thehighestin August this fiscal,
at close to 10 lakh. December
2021 also saw the highest
monthly net addition of sub-
scribers to the scheme so far in
the current fiscalat 14.6 lakh.

In November, the EPFO
added 12.17 lakh net sub-
scribers.

The EPFO’s latest payroll
data,however,does not seem to

datai incethedata

EPFO payroll

(in lakh) g New subscribers gNet addition

April FY22

—
May FY22 %3

June FY22

2 1097
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Oct FY22
Nov FY22
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3

D P e 14.6

Source: EPFO

be in sync with the unemploy-
ment numbers released by the
Centre for Monitoring Indian
Economy (CMIE). The country’s
overall unemployment rate,
accordingto CMIE,wasatafour-
month high of 7.91% in
December.

“In  December 2021,
employment was at 406 mil-

This is to inform the General Public that following share certificate of Quess Corp Limited|
havmg its Registered office at No.3/3/2, Bellandur Gate, Sagﬁpur Main Road, Bengaluru -
560103, Karnataka Registered in the name of the following Shareholder have lost by them

No| Sharehoderis | TOPNO [ NGg | Numbers | Shares
oo

7. Narayanagwamy 5‘“’12529J 5427 147680659 | B

T plic e oreky Setones age 15 p-casing o Gealing T ang et e st

referred share cerfficates.

rson ho s any oaim i espect of e aid Share Cetcat shoud lodge such
clam wih e Companyor s Regtar and Transler Agnts Lk nme India PYLLS C-
01, 247 Park, LB S arg Vira ( W) Mumbai - 400 083, within 15 days otpubncanon
of this noice after which no claim wiil be entertained and the company shall proceed to
issue Duplicate Share Certiicate(s)

Place: Chennai Name of Legal Claimant

lion. This was 2.9 million less
compared to the employment
in 2019-20. The shortfall was
not evenly spread at all. The
biggest fall in employment was
insalaried employees.This class
saw a loss of 9.5 million jobs.
Another 1 million jobs were lost

generauomsaconnnuous exer-
cise. The previous data hence
getsupdated everymonth.”

Inastatement,issued Sun-
day, the labour ministry said,
“Age-wise comparison of pay-
roll data shows that the age-
group of 22-25 years has reg-
istered highest number of net
enrolments with 3.87 lakh
additions during December,
2021. Age-group of 18-21
alsoregistered ahealthyaddi-
tion of around 2.97 lakh net
enrolments.Age-group of 18-
25 years have contributed
around 46.89% of total net
subscriber additions  in
December 2021. This indi-
cates that many first-time job
seekers are joining the organ-
ised sector workforce in large
numbers.”

According to the state-
ment,61.44% of total net pay-
roll addition across all age
groups were from five states —

h

among ent ; CMIE’s htra, Haryana,
MD & CEO Mahesh Vyas,wrote ~ Gujarat, Tamil Nadu and Kar-
inarecentarticle. nataka.Females constitute just

20.52% of the total net sub-
scribers.

However, as per the EPFO’s
own admission, “The payroll

Housing and Urban Ileuelnpment Dnrpnmmn Ltd.
Govt of Indla Enterpris
CIN:L74899DL1970GOI005278, GST No. WMﬂDWEi?MZF
Rage Offces: HUDCO Brawan, b it Conrs, Lodhi Rt
o DR 1003 ol (EPAG) 1 4G4I610, 4543095 3213634

Federal Bank arm FedFina files IPO papers

PRESS TRUST OF INDIA
New Delhi, February 20

FEDERAL BANK SUBSIDIARY
Fedbank Financial Services
(FedFina) has filed preliminary
papers with Sebi for its initial
publicoffering (IPO).

The draft red herring
prospectus (DRHP) was filed
with the capital markets regula-
tor on February 19,2022, Fed-
eral Banksaid inaregulatoryfil-
ingon Sunday.

“Our subsidiary Fedbank
Financial Services has filed its
draft red herring prospectus

with Sebi for the proposed IPO
ofits equity shares on February
19,2022 it said.

The IPO comprises a fresh
issue of equity shares and offer
forsaleby Federal Bankand True
North Fund VILLP.

“FedFina is proposing to
undertaketheIPO...comprising
afreshissue of equity shares by
FedFina aggregating up to
39,000 million (X900 crore) (the
fresh issue) and an offer for sale
of up to 1,64,97,973 equity
shares by our bank and up to
2,92,16,313 equity shares by
True North Fund VILLP, Federal

Bank said. The private sector
bank said the offer includes a
reservation for subscription by
eligible employees of Federal
Bank and FedFina and the
bank's shareholders.

Theofferis subject toreceipt
of requisite approvals, market
conditions and other consider-
ations,itadded.

AsofFebruary19,2022,Fed-
eral Bank held 23,56,85,332
equity shares aggregating to
73.31% of the issued, sub-
scribed and paid-up share capi-
tal of FedFina.

FedFina had total revenues

0f%697.72 crore in FY21,with
net profit of Rs 61.68 crore.

The company’s net worthas
on March 31, 2021 was
X834.73 crore.

Post the proposed IPO, Fed-
Finawould continuetobeasub-
sidiary of Federal Bank, the
lendersaid.

The non-banking financial
company  (NBFC) offers
medium term and small ticket
loans against property (LAP),
business loans, as well as gold
loans. It has 507 branches
across 15 states and union ter-
ritories (UTs) in India.

India’s relations with China going through
‘very difficult phase’, says Jaishankar

PRESS TRUST OF INDIA
Munich, February 20

INDIA'S RELATIONSHIP WITH
China is right now going
through a“very difficult phase”
after Beijing violated agree-
‘ments not to bring the military
forces in the border, external
affairs ministerS Jaishankarhas

isi the“state

management, there were no
military casualties on theborder
from 1975. That changed
because we had agreements
with Chinanot tobring military
forces to the border (the Line of
Actual Control or LAC) and the
Chinese violated those agree-
ments,” the minister said in
response to a question from
Lynn Kuok.

ofthe borderwill determine the
state of the relationship”.
Speaking at a panel discus-
sion on Saturday at the Munich
Security Conference (MSC)
2022 here, Jaishankar said that

NOTICE INVITING EXPRESSION OF INTEREST
Eal No. HUDCO/C&F/EMPANELMENT/2022 Date : 21.02.2022

HUDCO, a premier techno-financial institution, in the field of Housing &
Urban Dy invites Expression of Interest (Eol) for Empanelment of

Date: 21/02/2022
Ad given by his legal heirs: S. Lalitha and Anand Seshadri (the shareholder passed
away on the 131th of February 2020)

Consultants in various fields related to Architecture, Planning and Allied
Services, as per details contained in the Fol document
Tnterested Agﬂmes can download the Eol document lwm Hudco's website

Ry
Ragistered Office : G—?J Connaught Clws,an n-mq 110001, India.
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Executive Director (CXC)

their letter dated September 30, 2021, granted certan relaxations | exemplion to the
Company | Promoters ffom the compiance with the SEBI Delisting Regulations (“SEBI
Letter") and has also stpulated cartain aditional conditions. including making of this
announcement.
Floor Price and rationale for the offer price

huati

Tal ;011
Forthe el Vinyls Limited (“the Company)| | BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
The Pramoters of Marvel Vinyls Limited (the Company’) are proposing ta delist the equity MUMB"‘ BENCH
shares of the Company from the Stock Exchange i.e. BSE Limited in compliance with the C.P(CAA) 22"“5!2“22
applicable provisions of Securifies and Exchange Board of India (Delisting of Equity connected with
Shares) Regulations, 2021 as amanded (“SEBI Delisting Regulations”) SEBI has vide C.A.(CAA)/30/MB/2021

In the matter of the Companleﬁ Act, 2013

In the matter of Sections 230 to 232 nl the Companies Act, 2013 and alber

Indiawas with
China along the Line of Actual
Control.

“For 45 years, there was
peace, there was stable border

Centre wants all

states on board
before labour
codes roll-out

The Centre's stance is a sig-
nal that it is in no hurry to
1mplement the reformist laws,
thei ion of which

applicable provisions of the Companies Act, 2013
AND

In the matter of Scheme of Amalgamation (Merger By Absarptian) bstwesn
Kausalya Milk Products Private Limited [KMPPL or 'Tlans(smr Cumpany )

ofthe Company
reviewed Char . Accardingly ua\uahun was
Dblalr\sd from M/s KPB & Associates, Chartered Accountants; and M/s ATK Assaciates,
Chartered Accountants vide their reports dated December 30, 2021 and January 24, 2022
wherein they have indicated the valuation of the shares of the Cempany at Rs. 86,84 and
Rs. 84,63, respecively.
Taking the above into accaunt, the promoters of the Company have offered floor price of|
89/~ per Equity Share for the dessting offer
The vahuation has been done considering the latest available financial data of Septamber
30, 2021. The floor price of Rs. 88/~ has been amived at after taking info account the

SEal

d Account

imited (‘SDPL' ar Transferor Company 2°) (together
rofortad fo as Transferor Companies) wih Shreyas Food Processars Privale
Limited (SFPPL or yand
Kausalya Milk Products Private Limited

_ Transferor Gompany1/!
First Petitioner Company
CIN: U15490PN2010PTC136591
Sunrise Dairy Private Limited. ... Transleror Company 2
Second Petitioner Company
CIN: U15209PN2011PTC 139304

Shreyas Food Processors Private Limited ... Trangferee Company/
Third Petitionar Campany

Justification for the offer price./ fioor price

T lassified

as “infrequently raded within the meaning of SEBI Delisting Reguiations for the purposa
i D

and Exchange Board of India (Substantial Acquisition of Shares and Takeovers)
Regulstions. 2011 as amended ("SEBI SAST Regulations’) prescribes the

for waluaton cf infrsquenify fraded shares, Requlation Si2)e) of the SEB SAST
Regulations requires the valualion o ba done taking intz account valuation paramelers
inciuding book value. comparable trading multiples, and such other paramelers s are

In compliance of the SEBI letier, the foar price is not lower than the higher of the two
valualions arrived al. Accordingly, p-omnlers vide their letter dated January 31, 2022
ofRs. 9. per Equity h ing of

28I Letler, the

promoles | company would be, afler 10 days o the publication o s ancuncamen,
wriing indiiduly 10 all the pubiic sharehokders of the Company inforring them of ts
Intention 1o get the equily shares delisting, the floor price together with the ustification

g their consent; . Ml Vi ik
Sdi-

CIN U 12012PTC293920
NOTICE OF HEARING OF PETITION
The Joint Petition under Sectians 230 to 232 of the Companies Act, 2013 for
senclioning of the Scheme of Amalgamation (Merger By Absorplion] between
Kausalya Milk Products Private Limited (KMPPL' or Transferor Company 17 and
Sunrise Day Pivals Limded (SDPL ar Transfeor Campany 2) lgehar efaiad
toas Tran SFPPL'
mnsveee Company’) and her respeciie sherchokders was presenied by the
er Companies on 27" day of January, 2022 and was admitied by the
Horible Trbunaton T day of February 2023 Tha said Pottion i ued for hoaring
and final disposal before the Hon'bla Tribunal on Friday, 4” day of March, 2022,
Any person desiring of supporting or opposing the Petiion should send to the
Pefitoner Companies’ achacale ot adress mentoned below. anolice.of s/
er ianian, s by ihar s ahocals Wi hiiher name and ades,
s0astoreach ias'

would have eased labour mar-
ket rigiditiesand increased the
ease of doing business. The
codes provide for a combina-
tion of reformist and social-
security steps for boosting lab-
ourproductivity. Delays in their
implementation might hit In-
dia’s prospects of attracting fr-
eshinvestments,atatime fixed
asset creation in the economy
needs to gather pace for the
much-awaited revival.
Apartfromvariousindustry-
friendly proposals like allowing
abusinesswith up to 300 work-
ers (from 100 now) to retrench
workers or close units without
prior government permission,
regulating trade unionism and
introduction of fixed-term
forall sectors, the

Tribunal, Mumbal bench at 47, 5° and 6 anﬂ MTNL Exchange Bullding. G D
Somani Marg, Cuffe Parade, Mumbai-400005, not Isver lhan twio days before
here he

new laws also seek to ensure

tion.
grounds of opposition or a copy of hisiher affidevit shall be e i et
panies'advocate o any
for the same.
Ajit Singh Tawar & Co, Advocates
Bootstart Colaba, 3" floor, Doulatram Mansion Bullding,

the date fixed for hearing of the Peti stiion,

person fequiring

FLOOR, ROOM NO.3 KOLKATA WB 700001.
m; Website:
Tel No.: +033-32589854

NOTICE OF EXTRAORDINARY GENERAL MEETING
Notice is hereby given that the Exiraordinary General Meeting (*EGM") of the
Company will be held on Wednesday, March 16, 2022 at 12:00 p.m. through Video
Conferencing (VC)/ other Audio Visual Means (OAVM) in compliance with il the
applicable provisions of the Companies Act, 2013 (‘the Act’) and the Rules made
thereunder and the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015 ("Listing Regulation") read with General Circular 14/2020 dated
April 08, 2020, Circular No.17/2020 dated April 13, 2020, Circular N0.22/2020
dated 15th June, 2020, Circular No.33/2020 dated 28th September, 2020 and
Gircular No. 39/2020 dated 31st December, 2020, 10/2021 dated June 23, 2021
and 20/2021 dated December 08, 2021 issued by the Ministry of Corporate Afairs
followed by Circular issued by the SEBI (collectively referred to as "relevant circulars")
totransact the business, as set out in the Notice caling the EGM. Members attending
the EGM through VC/OAVM will be counted for the purpose of ascertaining the
quorum under section 103 of the Act
In compliance with the relevant circulars, the Notice of EGM, inter-alia, including
the e-voting instructions, have been sent only by electronic mode on February18,
2021to those Members whose email address are registered with the Company/
Depository Participant (DP) and to all shareholders whose names appear on the
Register Member! list of Beneficiary Owners as received from National Securities
Depositories Limited (NSDL)/ Central Depository Services (India) Limited (CDSL)
as at the close of business hours on February 11, 2022. Members may note that
the Notice of EGM will also be available on the website of the Company
www.arcfinance.in, website of the Stock Exchange i.e. BSE Limited at

E-Mail ID: in

Place : New Delhi ankaj Chawla | | Date: 21.02.2022 ove Carporation bank, Rambhau Salgaonkar Rd,
Data : Fabruary 18, 2022 Whols Time Director & CEQ | | Place: Nashik Badhwar Park, Colaba, Mumbai, Maharashtra 4000058
ARC FINANCE LIMITED FORM A
[CIN: L51909WB1982PLC035283]
Regd. Office: 18, RABINDRA SARANI, PODDAR COURT GATE NO.4, 4TH PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptey Board of India
(Insolvency Resolufion Process for Corporate Persons) 2016]

wages along with
timely payment of wages and
proposetobringthemallunder
the social security net.

The wage code was notified
onAugust8,2019andthethree
othercodes —onindustrial rela-
tions(IR),social security(SS)and
occupation safety health &

CLASSIFIEDS

FOR THE ATTENTION OF THE CREDITORS OF
HRISHIKESHA TRADEWELL PRIVATE LIMITED
RELEVANT PARTICULARS

1 [Name of Corporate Deblor HRISHIKESHA TRADEWELL PRIVATE LIMITED

[_BUSINESS |

LOANS

2.| Dale of incorparalion of Corparale Deblor | 29th Jenwary 2014

3.| Authority under which corparate dedtor is Registrar of Companies, Mumbai, Maharashira, Inda
noogoraied | registered uner the Cormpanies Act 2013

4 | Comporate Identity No./ Limsed Liability | UT4900MHZ014PTC252589

Idenlificalion Mo, of Corperate Deblor

ddress of e registered afice and

arncpal oo (f any) of corporate debiar

& | nsolvency sommeeicament defe n

respect of coporele deblor

7| Estimaled date of closure of insalvency

resolulion process

. Name and Regstraton nurber of he
insolvency prolessonal actng as verim

Resalution Profassional

8. | Address and e-mail of the interim

ressiution prafessienal, as registered v

e Baart

Offics 22, Part I, 15t Fioor Latan Buiding, Devidayal
Road, Muund West Mumbai 400080 MH
| Tath Fabruary, 2022
Intimation o RP on 16 Februany 2022
Tt Migsh, 2022

| Rakesh Kumar Relan
Reg. No.: IBBIIPAQOIP-PO20092020- 2021113119

Rakesh Kumar Relan
B1/701, Ganga Satelite, Wanowarie, Near
Kesan Petrol Pump, Pune, Maherashira-411040

FOR FUNDING
AGAINST LISTED

naz@vfslcapital.com |
www.vislcapital.com

www bseindia.com and Calcutta Stock Exchange fimited at dia comand
National Securities Depository Limited (‘NSDL") www.evoting.nsdl.com

In compliance with provisions of Section 108 of the Companies Act, 2013 read with
the Companies (Management and Administration) Rules, 2014, the Company has

g facility g) for
NSDL to enable the Members to cast their votes electronically. Additionally, the
faciliy for voting through electronic means shall also be made available at the time
of EGM and Members attending the meeting who have not already cast their vote
by remote e-voting and e-voting at the EGM are provided in the Notice.

Members whose names appears on the Register Members/ Register of Beneficial
Owners maintained by the Deposilories as on the Cut Off date for votingi.e. March
09, 2022, shall be entilled to avail the facility of remote e-voling at the EGM. Any
person, who acquires shares of the Company and become a member after dispatch
of the Notice but before cut Off date for voting i.e. March 09, 2022, may obtain the
login id and password by sending a request to in or

Email: rekesfioeian@gmail.com
emal fobe Used o Emall: p rishikesha@gmail com
comesaedence with e interin

resaluton pefessiona

1. Lastdate for subeisson of laims.

th March, 2022 (14 days from the dale of publicaon
| of this natica caled 215 Fetruary, 2022)

WA

12| Casses f o, ey, under cuse ]
o s secton (4] of secton 21 ssostoined
bythe erim Resoluion Pofessional

Names of nsohency prfesconals et |
o act as authorised reprasentative af

MA

(2] Refeven lomns and Wealnk: htps:ibbi pov infhomeidonnioads
appicatle

RTAABS Consultants Private Limited at absconsultant@vsnl.net.

The remote e-voting period would commence on March 13, 2022 (Sunday) 9:00
A.M. (IST) and ends on March 15, 2022 (Friday) 5:00 P.M. (IST). Members will not
be able to cast their vote electronically beyond the said date and time and the
remote e-voting module shall be disable for voting by NSDL thereafter Mrs. Aparna
Santosh Kumar Tripathi (Practicing Company Secretary), has been appointed as a
Scrutinizer for conducting the remote E-voting process at the EGM. The Members
who have cast their vote by remote e-voting prior to the EGM may also attend the
EGM, but shall not be entitle to cast their vote again.

registered their email add

arorequested o Updats e cmal adrosses wih Campany's Regsrar and Sharo

{b) Detals

are available al

awTrbunal

o P imited on 4th
Fabruary, 2022 o which orserhas boen recefved on 18Kh Feteuary, 2022

claims on of befwe Tth March, 2022 v the intesim Resoluion Professional al e address menfoned
againsttem 10

0070691857-70-1

AVAILABLE

VIDYAVIHAR-THANE

AVAILABLE at Godre]
Trees, Vikhroli 1/2/3/4
BHK Flats, Penthouse,
Terrace Flats, Jodi Flats
for Outright Sell/ Lease.
For more details
Genuine, Buyers call
Prakash:

“Now, thesstate of the border
will determine the state of the
relationship. That’s natural. So
obviously, the relations with
China right now are going
through a very difficult phase,”
headded.

The eastern Ladakh border
standoff between the Indian
and Chinese militaries erupted
following a violent clash in the

Fr

working conditions (OSH) —
September 29, 2020. Since
labourisintheconcurrentlist of
the constitution, rules are
required tobeframed by both by
the Centreand the state govern-
ments. The codes also have a
concept of the appropriate gov-
ernment. The central govern-
mentistheappropriategovern-
ment for public sector
undertakings, railways, ports.
But for the vast majority of the
industry, which practically cov-
ers all private sector, the state
government is the appropriate
government. Until the states
come out with their own rules,
thereisno frameworkatall that
willapply to those entities.

On its part, the Centre is
ready with the rules for imple-
mentation of the codes.As many
as 26 states and union territo-
ries have so far published draft
rules under the wage code, 23
underthe IR code, 21 under the
SS code rules and 17 published
the OSH code rules. The Centre
has been constantly urging the
otherstatestoframerulesunder
all the codes. A meeting, under
thestewardship of unionlabour
secretary, to check and pursue
the preparednessof thestatesis
alsoslated forlater this month.

“We want to take all the
states/UTson board. However,a
call has to be taken at one point
(ontheroll-out).Butweare hop-
ing that all the states will be
readying their rules sooner rat-

_ herthan later,” said the official

quoted above, requesting ano-
nymity.Attheverybeginning of
the Modigovernment’stenure,
itembarked onthereform path
byproposing toamalgamate 29
labour laws into four distinct
codes. By doing so, the Centre
wanted tobringinaseachange

he Fi

External affairs minister S
ishankar was kil

2020nottomasssoldiersat the
border and noted that Beijing's

at a panel discussion on
Saturday at the Munich
Security Conference

Pangong lake areas and both

sides gradually enhanced their

dep[oyment by rushmg intens
of

omean issue of
"legmmate concern” for the
entire international commu-
nity.

“Whenalarge countrydisre-
gards written commitments, I
thinkit's an issue of legitimate
concern for the entire interna-
tional community,” he had said
inresponsetoaquestionduring

Idiersaswell ~ ajoint: withhis
as heavyweaponry. Australian counterpart Marise
The tension escalated fol- ~ Paynein Melbourne.

lowingadeadlyclashin the Gal-
wan Valleyon June 15,2020.
Jaishankar,who was in Mel-
bourne last week, had said that
the situation at the LAC has
arisen due to the disregard of
written agreements by Chinain

Page

inthewaybusinessare run.
Regulator seen
keen to protect
retail investors

By enhancing disclosures,
the regulator is working on the
market’s maturity but it may
not solve the problem of valua-
tions necessarily, as these are
subjective. The consultation
paper hopes that these disclo-
sures would enable investors to
evaluate the opportunities bet-
ter,but the investment thesis of
venture capitalists isvery differ-
ent from retail.

According to Yatin Singh,
Head-Investment Banking at
Emkay Global, “The move will
create information parity is the
hope, but it doesn’t work that
way as the risk-return appetite
ofventure capitalistsis very dif-
ferent from those coming to
publicmarkets.Itis hard tocom-
pare a preferential instrument
with a common equity instru-
ment.Disclosing KPIsis fine,but
when you disclose funding
series, then the justification is
very different from common
equity constructs””

Last year, several new-age
technology companies, with-
out any financial track record,
tapped the public markets at
lofty valuations. Many of these
companies are either near or
below theirissue price.Zomato
istrading close toitsissue price,
while Paytm’s share price is
down to ¥833 per share from
its issue price of ¥2,150 per
share. Experts say that the reg-
ulator is keen to protect the
capital of retail investors and
prevent private equityandven-
ture capitalists from exiting
companies at the cost of retail

Jaishankar participated in
the panel discussion on the
Indo-Pacificatthe MSCwhichis
aimed at extensively deliberat-
ing on the escalating tension
between the NATO countries
and Russia over Ukraine.

investors.

Govt to tweak
labour rules for
electronics firms

Official sources said that a
major changein labourlaws are
not required but some adjust-
ments are needed so it should
notbedifficult. Forinstance, ifa
workforce of over 35,000-
40,000are toemployedin elec-
tronics manufacturing units,
with a large chunk among
them beingwomen, then hous-
ing needs to be provided at the
industrial premises.If the same
is not done then the workers
need to be ferried to and fro
every day plying large number
ofbuses.Further, there could be
safety issues for women. Cur-
rently, making dormitories for
workers in the premises is not
permitted under the laws and
therefore MeitY is in discus-
sions with the labour ministry
tomakesuitableamendments.

Similarly, there are the
issues of working hours and
shifts. The idea is to make two
shiftsof 12 hours(6amto 6 pm
& 6 pm to 6 am) four days ina
week,against the current norm
of an 8-hour shift, five days a
week. This way the total num-
ber of working hours in a week
remains the same but women
can work in night shifts. If
working shifts are changed
then the overtime work pay-
ments etc also need to be
changed and aligned with the
new norms, officials said.

Industry sources said these
changesarerequired toscaleup
domestic electronics manufac-
turing to $300 billion worth of
goods, from $67.3 billion in
FY21.
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